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Waely, 

(ira Ha) 
HAA, AMET Hr, Sa West | 
  

owTEd aie Sta | 
feaft-Prafetted ct gaat Cd straeacn planet Vg Uist - 

1) ofaa, afore ae we ATCT ax FT See RET ST BPE TES 
2) Faeere,, Wares ¢ fetes siQ Sa SAL VARTA, APA, HATS 
3) Aged Visa, He Ud PSR SVT-2, SAC WOM VI Aare, aT ( ST Wray Ht ) 
4) eR SAT WAT AST AL A Ud Hed Geet after at ee, aforssy HE ZOVO 

5) Gadd Sine Valera Hlteag aiftrssy HE, SOU | 

YI 

dd) 

(2) 

(3) 

(4) 

(5) 

(6) PAST Cae HSL WS-1/ WS-2, aT HC , SOW STAT SAS | 

7) 

(8) 

(9) 

(10 

    

Usha HTPC US-2 (FAO AOMMO/ atte, alors HT SAC VAT | 
8) CHT Saeed Here CHC / fa0 FOSTIO / atdter / HUIS) aaltrsT HL SAC VAT | 

aed fect afteryattede alter rafter ent afar (OPO / FIO FORO / HOO ) AMBTST HL, TAC TAT | 
  

  

arag Presta Saeed Pease Pee Mesh eT, STS AL UPSET ARIA, MAH TS, TS | 

(11) FeTerSTear, 11S ase ASAT 
) 

) 
on SPSS cartlent seer aah SSS, fasmanecs AT ETS 

) 

) 

  

  

(13) Wart xaica, fren, oa Art RAS | 

(14) Gad Sites Ten cer, aos HL, SAT UST | 
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ray fed waists Te TI] aise fer eee siftha smh < WhO ee 11, Hs aay HHT, Sera 
PT SGT AST VST WS SA AST LOATAST | 

(15 
(16 

(17) Valse Hfteat We-2 (sae Hearefech afhosites afeac water Sarasa wrens | 

(18) Vater Beas Ys. 1/ WS-2/ Sa aftrerefecct cafoeroaht ogo a0neh era 

(19) Hatqel SUMIASAT hs, FS EH STITT HAT: 5-5 TAT 10Mfear H 
(20) fate argu Herrera at 50 wit | 
(21) HST SUT sree, aftsa HLTA | 
(22) STARA, BOW Weal tag Veatehe det hay WHI 85/293 AMATS VS TUT TS SAS | 
23) srfererret Facer, Se SR, St 15 Hel VIR SAS | 
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(24) oft -vare fared fier, Sou West Sarr sarare vias Hser.87/349 srah TTC crest US HATE | 
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  (25) Sit ATER cAlel Hoel, HLA, SOW WERT SENT ATA Was Hse Hoe Hs, 66, Mt AL AGAS | 
(26) ht GAT SHA AT UST RT TR aE Teeny GP , 29a faeraen Tare Cece GT CASA 

(27) Tat Tay 3m are 14/26 Palace PTE | 
(28) Waterats Bax ame Ae We s0S0 2/302 fara BUS 4/130 Wad AIK SAS | 

(29) G ta SH ax ah HS WS BUSO 1 CT A ST US SAS | 
30) STAY SAX 3h HIT VS SVSO SN ARS Sat UTekehet SVS) VMTN US ASAE | 

Gl) sie sso taphead artsy S-4 age Cen 3 Axe Ue suseitae eta mfsrarae | 

(32) STPSII Bh Sesaa SUS PR AT AAS | 

(33) Usa SRT Gore Sfsfa & at Tae MEME a 

om OAH S| 

(34) VEST UES AY Se aaa 10sshrarg HTS Peay VS, TASH | 

35) FSA SNIST, Wedlehe Hel laa, 3OW0 CT a WHO TET fara, RO ROTAT VS aateh, FHA GATT 
(36) St Her AST AAT Vediehe, Ta Tee Tales Tar WH COT SOW VA 26/103 FCS UWS PAT | 

(37) BO SO ATs aes Se thee sry oT saa fers AMAA SAS | 
(38) WO Sat LST HahS,15 CMT TSA SATA | 

(39) SO Sat Aer Tell, T5/1579 FA AML, CSAS | 

(40) oft Sow, Wwalehe sera, fe Gotlodes sre wai 45 aera ere aro | 
(41) oft atsites oa a & -24/ apart Step, are 
(42) oft Fat TT, sea Sk Wee SAT SK Asa, 707, Gastar rei, Aerat< Stee OAT 

(43) oft TOWGOST, 138 T setleh Y Bae 27 AST | 
44) oft fort araer Her ofaa, cofact aa warhsowesn ares heten (es), Geert Bust PEATE | 

(45) STROSIOTEH, Vediehe, STH Het TOTS | 
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46) St PCT GA (TATA, WEST SIAL, TO TOTO COASTS TOMRTATS | 

47) ft Storer fier, TE, Get SUK ASe BOM VER 19 FIT, SATE | 
48) SSAA EVSOTHO, 159/S -8, 15 WAIT Hehe, Ae AST TA Ae AOA | 

(49) Catan, ceaferat whee we Tathay GA wa, Teed Goto, 52,47 FH Hess IMT Ws AS 

(50) CRIS SIX RHR 2S CHT AR TA TA ST, SITET | 
(51) oft fern festa age ats SYR veka fedtsrt HOT eee foro S1-S SaNT A HAR 
(52) St sifrer pare Serer FE BOOT Vet Frere CaO 3. RTT AT CREAT | 

(53) it fers srerer Sow area Wess THO 51/58-S Vane St HATE | 

(54) Sit 7% Cle SURAT SOW THT SAT WHO. 565/566 MIR A SAS | 

(55) Sit gare wa Fae, WANT SRA, Lh-3, 0h VS, SAS | 
(56) 9 seu GaN sae, Wed Wet Feisiea andi sean AM Avec (Gsi0-st-29,feraa fra, 

Rel WMH, eA | 

(57) AMA SRA, ATT HL TATRAIC SH, APA, ATS | 
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(58) ft Woret stare, Usa Herat aret eosat sent cara vlatae qwsa , 27 VAS SASS al 

(59) St feet Ts farer , STAT BOO SMT HTT Saat ST ,6/6-T3 TOTVOTS SMS TSS | 

(61) a2 cif Sater 10 TR FA SIS ae ty Wehr | 
  

) 

) 
o sae, erm sete witteer fayfe ws te 2 Wad Ae ores | 

) 

) (62) AS HAR sya Ws sae, afte aes Sal Sa AUSa Casto) Hse He Haters SAetaeA Flea 

rears itz BRE | 

(63) Geet fe fea eee GRAS, 67/116 Gar Glos Tar, Haver VS, HTT | 

(64) Ht areas HAE TOM, VSdiche, sag Se Tea aay Waihaes, SAH, STs (SOW) 

(65) oft rer marca (Weer afrey Prorezer, SOMA SHAK HVS eA-2226 STMT Aleks, GAT HVS SATA | 

(66) ft HTT PATE YC, SA, MATA SIT AAT HUSA, YMITATS Melt 40-6 Toret cats &H US Ter, | 

(6) att ras gat ar ss aE, SIMI 15/5 USAT, TSA | 
(68) sittet Sy fer, SHS UiscigTA, STROSAHO-51, THAT , THASATSTE | 

(69) St Homo YseH, ses, Zoro telferas ted wafer, 103 st ufss cher wats, 1 afrahedt ae, 

RES | 

  

  

(stow faa) 

Taree Hex (faa), aos He, 

TA, TEAS |



FORM -I 

Department of Commercial Taxes, Government of Uttar Pradesh 
[See Rule-5 of the CST (U.P.) Rules, 1957] 

Return of Tax Period - monthly / quarterly 
[To be filled in block letters only] 

[ 1. | Assessment Year [-| | | | |-[ [ | | J 
[ 2. | Tax Period Ending on L-Lte}-Petel-bb Pb] 

  

  

  

  

  

3. | Designation of Assessing - 
Authority 
  

  

  

4. | Name of Circle / Sector - 
  

  

  

5. | Name / address of the - 

dealer / firm 

| 6. | Taxpayer's Identification Number [TIN] [-| | | | | TT | Tt] [| 

[ 7. | Details of Purchase [in Rs.] | 

                                                            
  

  

  

    

  
  

| a- | Vat Goods | 

i. Interstate purchase by transfer of documents during - 

movement of goods   
ii. Purchase in U.P. in Ex. U.P. Principal's a/c - 
    iii. | Any other purchase - 
  

Total : | - 
    

>
 T 

  
  

Non Vat Goods 

i. Interstate purchase by transfer of documents during - 

movement of goods 
  

ii. Purchase in U.P. in Ex. U.P. Principal's a/c - 
    iii. Any other purchase - 
  

Total : | - 
                                    Grand Total [a+b] : | -       

| 8. | Calculation of Gross Inter-State Sale | 

Ea Gross Turnover 

  

  

i. Gross turnover including value of goods transferred to | - 

other place(s) of business or agent(s) or principal(s) 

outside the state, otherwise than by way of sale 
  

fe [Batictons 
  

  

i. Turnover of goods the sale of which has taken place | - 

outside the state, as defined in section 4 of the Act. 

il. Turnover of goods sold in course of export out of | - 

India, as defined in section 5(1) of the Act. 
  

iii. | Turnover of goods sold in course of import of the | - 
goods into territory of India, as defined in section 5(2) 

  

  

  

of the Act. 

iv. Turnover of goods sold in course of export out of | - 

India, as defined in section 5(3) of the Act. 

v. Turnover of goods sold within the state. - 

Vi. Turnover of goods returned to the dealer by the | - 

purchaser within a period of six months from the date 

of delivery, as laid down in section 8-A of the Act. 
  

vii. | Value of goods transferred to other places(s) of | - 

business or agent(s) or principal(s) outside the State 

otherwise than by way of sale in are respect of which 

exemption is claimed under Section 6-A of the Act. 
  

Total : | -                                       Gross Inter State sales = Gross Turnover - Deductions [a-b] -     

-1-



  
| 9. | Deduction form Gross Inter-State Sale 
    

  

i. Turnover of goods, unconditionally, exempt under | - 

UPVAT, 2008, sold in course of inter state trade or 

commerce. 
ii. Turnover of goods purchased and sold by transfer of | - 

documents of title thereto on which exemption is 

claimed under section 6(2) of the Act.   
iii. | Turnover of goods under section 8(6) - 
  

    

                                              

  
  

  

  

  

Total : | - 

| 10. | Calculation of Net Inter-State Sales | 

i. Gross inter-state sales as in SI.No.9 - Deductions as in | - 

S1.No.10. 

| 11. | Calculation of Central Sales Tax on Net Inter-State Sales 

SI.No. Rate of tax | Commodity Sale amount Tax 
a. Vat Goods 

i. @ 1% 

ii. @ ....% 

{as prescribed 
under section 8(1) 

  

  

  

  

  

  

  

  

  

        
    

of the Act} 

iii. @4% 

iv. @ 12.5% 

Vv. @ o.. % (other) 

Total : 

b. Non Vat Goods 

i. @ ....% 

{as prescribed 
under section 8(1) 

of the Act} 

ii. @ 20 % 

iii. @ 21% 

iv. @ 32.5 % 

Vv. @ oo. % (other) 

Total : 

Grand Total :   
  
| 12. | Adjustment of ITC against CST [-} TET TELL ELLELLLE I   
                                      
  

  
  

  

  

                                          

13. | Tax Payable [in rupees] = Tax as calculated in S1.No. 11 - - 

Amount declared in Sel.No.12 

| 14. | Detail of Tax deposited | 

Name of the bank / T.C. Date Amount of tax 
branch number 

Total in figures 
Total in words 

DECLARATION 
Tenclose with this return a signed list of the ------------ 

1- Sales made to : 

a. registered dealers, in respect of which concession is being claimed under section 8(1) of 

the Act.



b. registered dealers, in respect of which exemption is being claimed under section 6(2) of 

the Act. 

. tegistered dealers, in respect of which exemption is being claimed under section 8(6) of 

the Act. 

Despatchers made to any other place(s) of business or principal(s) or agent(s) outside the 

state in respect of which exemption is being claimed under section 6-A of the Act. 

The original copies of the declaration and certificates in respect of the aforesaid 

sale/despatches will be submitted within the time as perscribed under rule-12 of the 

Central Sales Tax (U.P.) Rules, 1957. 

Ty vececceseeeeeseeeeseeaceaeeeeeaeeeeeeeneseesaaeaeees Proprietor of the business / partner / manager of 

firm / director / managing agent / principal officer of company incorporated under the 

companies Act / Karta of the Hindu undivided family / Principal officer managing the 

business of club, association of society / guardian of minor / trustee of trust / duly 

authorised agent of the dealer under his written authority / an officer duly authorised by 

the Government do hereby declare and verify that to the best of my knowledge and 

belief, the above statement is true and complete and nothing has been willfully ommitted 

or wrongly stated. 

Place - Signature -------------------------------------- 

Date - Status ------------------------------------------



  

Annexures to Form-1 of The Central Sales Tax (Uttar Pradesh) Rules, 1957 
  

  

  

  

  
  
                    
                    
  

  

  

  

  

  
  
            

Annexure - A 

(Information to be furnished along with return of each tax-period in relation to purchases against Form-E1) 

SI.| Nameof | TIN | Address State | Name of place) Name of place} Invoice | Invoice |Description|Quantity| Value of]  Detailsof |Nameof| DetailsofRR/ | Status 
No.| purchasing and state from) andstateto | No. Date | of goods goods | form-C received | State of | Tripsheet of lorry/ | of tax 

dealer which which the from purchasing] issue of | any other doc. of | liability 
movement of | goods have dealer Form | transportation (write 

goods been No. Date | code*) 
commenced consigned SINo. | Date 

1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 

1- 

2- 

Total : 

* write 1 if CST has been paid or will be paid, write 2 if no tax is payable in view of general exemption under section 8(2)(c) and write 3 if the sale is covered by any exemption or concession granted under section 8(5). 

Name and signature of authorised person 

Date 

Annexures to Form-1 of The Central Sales Tax (Uttar Pradesh) Rules, 1957 

Annexure - B 

(Information to be furnished along with return of each tax-period in relation to purchases against Form-E2) 

SI.| Name of | TIN |Address} State} Name of Name of | Invoice | Invoice | Description] Quantity) Value of} Details of Name of | Details of RR/ | SI.No. | Status of 
No. | purchasing place and | place and No. Date | ofgoods goods |FromC received] Stateof | Tripsheetofl | of form] payment 

dealer state from state to from purchasing] issueof | orry/any other | E-1/E-2) of taxon 
which which the dealer Form-C doc. of received! goods 

movement | goods have transportation (write code*) 
of goods been No. | Date 

commenced] consigned SI.No. | Date 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 19 

1- 

2- 

Total : 

                              
  * write 1 if the dealer from whom the documents of title to the goods have been purchased, has paid the tax or will pay the tax , write 2 if the goods are exempt generally under section 8(2)(c) and write 3 if the sale is exempt under section 8(5) 

Name and signature of authorised person 

Date 

 


